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MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION

New Delhi, the 30th October, 2019

S.0. 3956(E).—In exercise of the powers conferred by section 454 of the Companies Act, 2013
(18 of 2013) read with the Companies (Adjudication of Penalties) Rules, 2014, the Central Government
hereby makes the following further amendment in the notification of the Government of India in the Ministry
of Corporate Affairs, published vide number S.0.831 (E), dated the 24th March, 2015, namely:-

In the said notification, in the Table, against serial number 5 for the entries, the following entries shall

be substituted, namely,-

5 “Registrar of Companies-cum-

Official Liquidator, Jammu

Union territory of Jammu and Kashmir and Union
territory of Ladakh”

2. This notification shall come into force with effect from 31st October, 2019.

[F. No. 5/20/2019 -B -CL-V]
K. V.RMURTY, IJt. Secy.

Note.-The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
sub-section (ii) vide number S.O. 831(E), dated the 24th March, 2015 and subsequently amended
vide number S.O. 5459(E), dated the 26th, October, 2018 and lastly amended vide number

S.0. 2650(E) dated 25.07.2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. MANOJ

KUMAR
VERMA




		2019-10-31T22:59:28+0530
	MANOJ KUMAR VERMA




